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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No.21838-21839/2003

(From the judgenent and order dated 21/07/2003 in WP 6541 & 6542/01
of The H GH COURT OF GAUHATI)

EVWANLANGKI - E RYMBAI Petitioner (s)
VERSUS

JAINTI A H LLS DI STRICT COUNCIL & ORS. Respondent (s)

Date : 2/12/2003 This Petition was called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE DORAI SWAMY RAJU
HON BLE MR, JUSTI CE ARI JI T PASAYAT

For Petitioner (s)M. KK Venugopal, Sr. Adv.
M. Avijit Bhattacharjee, Adv.
M. Atanu Saikia, Adv.
Ms. Debaj ani Purkayast ha, Adv.

For Respondent (s)M. Harish N Salve, Sr. adv.
Ms. Madhvi Sharma, Adv.
M. Upamanyu Hazarika, Adv. for
Ms. Sumita Hazarika, Adv.

UPON hearing counsel the Court nade the foll ow ng
ORDER

Leave granted.

Printing dispensed with. Learned counsel for the parties may file additional

y, within six weeks.
Heari ng expedit ed.

(D. L. Chugh) (Vijay Aggarwal)
Court Master Court Master
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